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O R D E R 

27.08.2019   By way of last chance, the Appellant is allowed two weeks’ 

time to settle the claim, failing which the appeal will be heard on merit. 

 Post the case ‘for orders’ on 17th September, 2019. 

 In the meantime, ‘Resolution Professional’ will continue with the 

‘resolution process’ and comply as per direction given on 22nd January, 2019.    

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 

 
 

[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 

 
 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 
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